
SCIIEME F'OR EN(}AGING I,EGAI, RLSEAR(]III]]R

IN RAJASTHAN IIIG}I COURT(AM}TNI)MEN'I''2021)

Whctoas satlcuon ol l02 I cBdl l{escarchcr on li\cd honoraritlol basis forthcir

attachmont, t\ro each with IloD ble tIgh Co!rt Judges trncl 'l wirh llou'bl'' thc Chicl

Justice has been issued by the Govcrrment of Rajastltan, with a viow that thc

attachcd I cgal Rescarcher's may assist Hon'ble ludgc in ludtciaL u/ork c g'

sc.[chirlg out casc Law, an]cles, paPers, taking down ootes ol argumetlG alld

prcparing notes about facts oI the case ctc' as also ilr adlnini!traLive rvork' arld

preparrng ol speech / articles etc. which ddd alld enri(h Lrrtlulcdgc alld L'lperit:rlcc 01

conccnrcd Legal roscarcher also.

'Ihcrelorc. lo obtaill sflvices of bost illcurubcnli, drr(l with a vicw to keep

trfnsp(rcD( y il thc ttllrdc, ancl nrrldalir-r ol crrgagillg stlch I ('gdl Rescarchcr:

prorrciing qrtalilicatiur,'m('thod ol sclectior, brief job charr' general conditions of

job ctc. Ilon'ble ChicI Jusrice, whilc exercrsing power confcrrctl vidc Articlo 229 ol

rh0 (lorlstltulion of trtdia, hcrebv providcs lollowirlg guidclitlcs:-

1. Title:

'l'he guidclines providcd herern aftcr sha]l bc talled "sthcmc lot cng'rgi rg

l,cg,tl Rescarchcr in IlaJasthan tligh Court "

De ns

Ulrlcss lhcle is ar!tllillg lepugndlrl in thc sul)it'Ll or ( onl('\l-

(,hicl .lustLCc mcans llon'blc (lltjcl Ilrsll( c ol llajasLlr'rn Iligi1 t]ourl'

Judgc mcatrs LIon bl0 ludge ol Raiastharl lligh (.ourt

Lcgal Rescarchct ureans ['egal [lcsorrt hct [e(nlirod ulldel rhis Srheu]c

Schcdule meaus schedule given at the end ol these guidclincs

Wcbsite means official websit0 o[ Ralasthatl TIrgh Cottt.t

(At prcsent it is hrtp:ii hcraj'nlc rn)

(vi) Universrties / Colleges / lnstitutions shall mcan tlrc LJnivcr\irr{s

(,olleges i Institutions cstablishcd by larv rr Tndil'

1. I !!!La-!d ndturgof cngdgerncnt:

(i1 t,egal Reseorcher sholl be engoged on pure temporory controctuol

bosis initiclly for o term of one year hut \"'ith exlcnsion for further

perioil of 4 yeors or till rhe retirement of concerned Hon'ble ludge

whichever is earlier subiect to his/her performonce to the sotisfoction

of Hon'ble Judge with whom he/ she is atlsched, which shsll noL enlail

percon concerned lo claim any regulor oppointment'

(li) Irour Legal Rescarchr:r shall be attachcd with Ilon'blc the Llhici Irstl(c

and two each with Iloll'blc Jtrdgc
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(iii) Prcmatrrrc .lischdlI{c ol tht' .lssigl)n1cDt givcn Lrl l'egal Rcscart hcr

without an1, noti.c shall be ],awful, provided that thc tlon'blc Iudge wrtlr

whorn coDcerlled [.cgol llclearcher is attachocl nlakcs r0( oflDrendalinn in

\^ riting lo th(' IIr,rrr l,le ( hieI lusticc.

(iv) A Legal Researcher intcndinE, to leave asslgnmcnt a[ prc-mature stagc

shall be requircd to give prior nolICC ol thrcc nlontlls or rcsiduarv torill ol

assignmcnL which ever is less

4. M,erhod of ection:

(i) Legal llcseorchcr sho// be selecretl by ncttifving re+ttremenL us und whett

lhp. vuL(lttLv wcru/d trrise. llequirement wttuld he rutilicd llon'ble ludge

\^,ise ond applicotioirs wou/rJ olso be invitPtl Ilon'ble ludge wise in online

mode from the eligible carulidoLes' The ytrolorma ol abridged

advertisemenl shall be os prescribed in Schedule I

(jr) lvotice lor lost dote of submi-ssio, of on line applic'lLion forms, tnrl

leners of offer sholl be published on the offic'ial website.

5. Examin on Fee:

llvcrv ca[didate shall pa-v Rs l00i- as cxamlnat]on lcc tht'ottgh onLirlc nlode

6 Selection of Leool Reseorcher :

(i) Oniire oPplicotians fi)r uppoinlfient ct t ellol llseLtrcher will be plored

belorr: tlre llon'blt' luclcle concernecl' Uruler Lhe diret ttons of Ilon'hlc

)u<)ge conccrnecl, shorllistitlll ol lhe aPplitcttions moy also be clone on lhe

bosis of <rcctdemic corrier

incumbents.

(ii) Selection of the Iegol Reseorcher will be motle by llon'ble the Chiel

JusLice (t lhe tlttn'ble Jutlge concerned alter inLerviev/inq the ( oodidoLes

fbr ossessing theit suilobilit!-

7. Agq a.ltlNationalitv:

(i) A candidatc lDust not havc ,rL[ained thc agc ol 33 vcars on 1-'Jdnuar)

procc.liDg the last datc lixed Ior submissiort of tllc onlinc apPiication'

(il) llei Shc musl llc ciliTer of In(llr

L Qqaullralloru-
(i) A candidate mLrst bc a iresh law graduate or Post graduate in law lronr

Universilies/ Collegc/ Institutions cstablished by Jarn'in Tndia

(ii) A candidatc musl have basic kllowledgc of computer.'

c. Desualdaaialu
(i) A cardidate musl not be a practicing advo'il(' nol ctlgagcrliappilitlteil

clsewllCrc, on holorarit tm:pa\ttlcDL basis

Ltn(l extra curriculor ochievements ol *e
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(ii) A candidate musl rlot havc morc than ol1e wcddcd spor'rsc. nor shollld h'

marricd to such a pcrson. who alleady had a living spouse at that tlrnc'

(iii) A cardidate should not bc involve<l i]'l any (rirnirrdl casc' rttcrhcr

convictcd or agairst whom critninal trial is pcndirlg'

10. Character:

A can<lirlate must be a person of intcgrity, honest,v atrd good moral characLer,

Ior \\hi.h h0 \!ill sublnit ccrtificate of two resPollsiblc pcrsons' al thc lime ol

tflt(lrvLe\\i,

/L lionorarium:

(i) A lixcd hororarium of Rs. 50,000/- pcr Inolrth wLthout aIJ' dcaruess or

otber allowance/ perqutsite, shall be Paj,d to thc T'egal Ilesearcher'

(ii) Proportioratc reduction of honorarium shall bc maclc for unauthorlred

absencc, so also for absence beyond permissiblc period ol lcavc'

I 2. Atteor!a!qe-4(Ll!4yc :

(l) A l-egal llcsearcltc| sltall bc cntiltcd to one caslral lcavc on contplction o1

onc calcndar tltonth, and un availed casttal lcnvc will accumulate, uptiil

caleltdar -vcar-

(ii) Ihc thn'ble Judgc u'ith whom the I eP,al lloscarcher is attachcd, shall be

competcnt aurhority lo sanction his lcave

(iii) Privatc Sccretarv oI Hon'ble Judge to rr'htttn sucit Icgal llcst'arr hct is

attached shall mainlain accoullt of ancndallce aud castlal lcave o[ tire

Legal Researcher, and will scnd its itrtirratiorr on last working dav ol

each calendar month lo the Bjll Scctlon, lor prepar.inq Lrill ol honordriurn'

13 Du of Lesal csearcher

Without artverselv affocring gonerallv ol rhc loh Lc to assist IItrn'hlc

.1udgc in disch.lrgc ol ltrdicial dnd Admirllstrauve ftLnc(ions, the Legal

Researchct shitll petlonn following duties, ilndcr dircct control of

l{on'blcjudge \\,ith whorn he is atta(hcd:

(a) lo read the case liles, and prepare the casc ic casc sutt]tnar-v and noLcs

and chronolog,y ol cvents of such a comprehcnsrvc nalure' that it llta-r

give to thc tiol]'blc Iudgc a colnpletc vicw ol the matcr, incLuding tlrt'

legal questions tnvolved, and the latest case-]aw having beartng on thc

case either r'avs.

(b) to search and research legal points atrd principlcs ttnrlcr conlrol anrl

guidance of Hon'llle ludge,

(c) to sear.h out casc law, ilrlicles' papcrs ']n(l otilel rolcvdnt nlatelial

roqrrired itr rlischargc o I judrcia ltaclm inrsll ativc !vork'

(d) to takc down rotes of argtrrlrettts and ltl prcPale nolos ol (ascs'

(i)
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(e) to identify facts, issues and qucstions thdL nlaY alisc itt thc iourse ol

arguments, or as may bc relevant fot jttdgmcnt,

(f) to maintain rccord of judgmcnts by thc Ilon blc Judge dlon$\'i1h thc

point ol larv decided in that Particular casc. and to maint;lin it in such a

llilnncr, irs to bc \'crY tottvclliently lcllievablc, as.tnrl w'hcn needed by

thc Ju(1g0, lot att', putposc u'hatcvcr,

(g) nainteDancc ol record of adminlstrativc correspondencc

administralive files, and, if specifically eDtrustcd, of Particular ludrcial

file(s),

(h)to perform r.'r'hatN'cr is directcd, in thc (otrrse o[ imparllng rr']inirlg to

him, n'iLh regald to proccdurc'attd subslantivc la\\r,

(i) to assist Hon'ble.ludge in preparing any spocrh/dcaden c papcr'

Hours

lr 1s 1'ull time lob, and Lcgal Ilesearcher rnav be required ttt attend residenrial

{Jlii.e oI concorncd IIo!l'ble Judgc in Id.l]tlon ltl rtortllal clrttv Lltlr ng olli('

hours. llr,,'Slrc ma1' bc tequircrl to attelld o[[icc/rctitli'trtiaL ollicc cvcn on

ga/.ctted/ local irolirlays. Horvcvcr, t[]c Lirrc schedLllc shall hc ntutual['

adiusted by Hon'ble Jucige concemed, so as lo make co[veulent vorkiog ol

thc Legal Rescarchcr as weil as the IIon'ble Judge concernod'

1.5. Cond ct durins d after m of assi mcnt

(i) A Lcgal Il0searchcr shall airrtaill dcvoLion to (lul\. nlld hrqh stirnrlard ol

moral during thc lcrnl oi assigDm(.nl' llclsltc rrlll nol dls(lose dnv l'r'l

r,hich comcs Lo his/hcr knorvledgc on 'l((ollni 
oi such oilirial

atLarllrrcllt, duling or alicr completton ol tcrtn oI assignmenL, utlless suc]t

disclosurc is )cgallv requircd in discharge o1 lar^'lulduties'

(ii) Thc I cgal llesearchcr \{ill not acccpl i]n! olhcr 'lssigllmonL 
cluring tcnn

of assignment as I-egal licsearchcr.

(rij) Heishe will not Pra(tice for a pcriod ol :] yeors bcloro IIon'blc J dgc'

vith rvhom hc/she was artached, Bol-will evor handlc a casc, with reldlioll

to which he/she has discharged any clutY, iu auv mannor' as L'egal

Researchcr-

(iv) tic,'Sho will DoI lcaYc htladquarter witl)(lLlt scckiuB pcrmission lr(tr

I lrrr hlc Judgc conccnted.

(v) lleishc will not avail leave \!Lthout gelti[!] it \rnctlone(l' Itt arv case ol

emergellcy, hcr'shc wiLi iDmcdiatc y cooLact and Lonvey Pli\'alc

Secretary of HoII'bIe Judge concerned, of his/hcr u]ability 10 arlcDd
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16. Ur.!lerrlaLi!9,:

Ihlore taktng ovcr assigllment, I-egal Rt'scarchot sllall :iubmit an undcltaking

irr formats. rs rnav bc prcsclibcd n Schedule-ll & sch"dule IIl lrom trmc to

rirnc, bt'lore tleBistrar (Adnrinist|atioll) of thc liaiastlran lligh (i)url,

.,odlrpur,/llench .ld iPLrr.

I7. Certificate:

(i) On successlul completion of tcrm ol assigDmcrt, a cc(jlicate bY drc

Reg,istrar General shall bc issued, in form Pr0scribed irr 'Schedu/e lV'

(ii) It Lhe assignment is tetninated dllc Lo Prc nraturc drschargc I)r lligll

Court, or due to voluntarily giving up assignrncnt b) l cgal lles'ar'hcr

corccmcd, rto stlch ccrtilicaLc shall bc givcrr'

i ll. Pllrlication o[ lhe.s!he!!s ;

(i) Ihe scheme shall bc uploaiJerl on $'cbsitc lnd inLrrnaliorl of uploading

nray be given to thc Regisuars/ TnstitLltionsr t'lllivcrsiticsi ('olleges'

(ji) Hon'hle ChiefJusricc ma-v, direcL publishing of tlris scheme in ary othe'

additional manner also.

Ily thc Ordcrt ol I lc thc (,hicl Justicc

N,)

rr (\DMN.)

No. r.,A(iiixaxl )(s)/2018(sep-l)r 5 6? ll"r"9S 
loq\9or1

iopIto:
.'fhelleqlsltnr _cum Prin(ilral Sec(lLrr\ toIloll'blelhc(-hiPl lLrsIi(L''

-r .\ll rhc PrlYdtc SccrcIalics to llon'blc N4r.r If r'' V rs'r Ml ss 'Kulnd ri lusticc' Rajalhan lli(h

I (;l li\R

RI,C

ur Ilerrch

Coult, Jodhpur.rnd Jaipur Bcnch, JaipLrr

5 (.oncerned AoJ/AAos, Rajasthan High Court' Jodhpur' Idip

( olv also lorwarded to Lhe foll01!ings lor informatiol] and necessalY actlo :

l. The Rcglstrar (Admn./ F,xam'Writs/Vig'' Rules/Class''(.1)( i OSI)) lt'rjasthan IIigh (lourr'

.lodhpurr Jaipul llench, JaiPur.

I (.ollcornul .Ioirl I).put) Ile!1js0-a| Ilcput\ Registrnr' R'rjasrh'tD tligh ( ourt Jo(1hpur''

I,ripul l].n.h, Jail)tlr'

l. Scnior [.ibrarian, Rajdsthan Iligb (,ourl, Jo'lhpur,' ]iipur Ilcn( h' larl)tlr

1. I)lO, (lf]mllutor Ccll, l{;riaslh.rrr Iligh (loLlrl, Iodhpur lor LrPlonding on olfitial wcbsittr ol

IIrBh (,ou11.

I{u
A-

5

MN)(



SCI II]DULF, I

RAJAST'HAN HIGTI COUR:I'

ABRIDGED ADVERTISEMEN'I'

Orlii? opplicolions dre inv ed from eligible conclidates hoving requisite

.luolificolions fot Cantraclual engoqement as Legol llesearchcl for (leputing \rith

Hon'ble the Chrcf lustice / llon'ble Mr' .lustice ' for a period ol'

one ilectr under Lhe Schene lor engoginll Legul lleseclr(l1et . MorintLtn Ltty: rtl thc

conclidate as on 1" lonuory ol yeor musL noL be tnore lhLtn .3:l years

I i-rtslltttirlpr [j]l Q-in ()lliry Applcatq Ltttt-

S.No. l)ctails

I I'irne lirnlt for dDl)l!ing oDline

Darcs

RcBistrar (,cncr.rl

IlajasthdD t ligh Court

From 0l r00 PM o[
to 05:00 PNI ()1 ..

L'rorn 01:00 PN1 oI
to 05:00 PM of ..

)
)

.)

)

(

(

(
(

2 I im. limit for deposltion of
Examinatror Fee

1. Candidotes can apply directly through online ntode by siLting ot Lheir homc/

cyber caf?, \rith the computer connected with internet.

2. Cond(lotes con also opply for LhP post throlqh roriaLts e-nilrrr liosks' rvherc

.oti.lidote ho\ Lo poy reqllisite P-mitr., services chttrges for lilltrtrl of the

uppli.otion.

3. Candidores Dru.sl (drrv Lheir s(anncd lholo imtttle ortd sigtlttlutc ifiloLP it1 solt

fornaL, whi.l1 sholl be used while filling the aPplicotio]1

(c)) Photo siTe should be between: l0 KB to 25 Kll'

(b) Siqncrure ftle si7.e should be between: L0 KII Lo 25 KD

1. l,tovicle corrc.ct personol e-moil ID ontl mobile nutnber while filling the form'

5. Condidote sholl fill the complete opplir':tttiort form onLl linollv sholl po;' Lhe

required tee.

6. Applicotion / F:xominotton Fee cttn be poicl online (lhtoLuh iet banktngi debn

rord or credii cord etc-)

7 lhis is ro be nt)te(l lhol, ttpplicolr)n shall be Lottlflele(l ottl.v when condidole's

'l,NlQI'l: APPII(.AfiON NUMBI R" is genercLell atter payinq the lee'

8. Contfidotes ttre requirerJ to t(*e print oul ol Lhe (tpplicotton /orrn' tfiis is lo be

kept hy candidoLe himsell

9. The Scheme for engaging I egal Reseorcher in llaiasLhan tligh Court con be

dtwnloaded from the ofli'iol website oI R(r/osthdrr lltgh (:outI

(hlp:iihcrai nqin )
fuing oll the or tginol tlocunents ol th(' lillte of

6

10. Condidotes sholl hoYe to

ink!rrie\r.

Dat(':



S(]I{EDUI,E.II

U 'I'AK

_son of-- residcnL 0l

**, **'r.r". - *"r, .n..u*. 
^U 

,* ,,1'':::]:J;":;-":::::
l.cgi:l Rcscarchcr, I sLlall rxlt practj.c ir any coull of Ia\\' or ongagc mysclI iu an-y

pro[cssion.rl pursujl.

SlgDatureDatc

(Namc ol (iandidarc)

1



SCTIEDI]LE-III

UNDER1'AKIN(;

I sr)n ol r-cslderrl ol

l.cg.rl l{csc,lrchcr to gct Prdclical lrajninB .u(l to assist I lor'blc ]rdg0 in discharge of

Judicial/ Adurinistrativci Oilicial/ Semi Oflicial functiotrs, do hercby submit nrv

ulldertakinp, and.rllirnr as ul]del-i

'l-hat I have carefully read the SCHEME FOR ENGAGIN(I LIIGAL

RESEARCHER IN RAJASTHAN HIGH COURT and havc lLtlly understood tho

provisiors contarnetl thercin. I unclcrstand aud do undcrtakc lllat I aln i)onlld bv tho

provisions contarncd in thc above said scheme and lhat I will abide b1 lht'pt'rrvtriun'

ol lt

llatc Signa lrc

lraving bccn assigncd j0b ol

(Name of Candidatc)

Vcrificd

iRt,pisuar Genetal)



SCH[]I)UI,E.IV

CE,RT IF'ICAfE

To who so ever I[ mav conccrn

It is to cerlify thar Mr'r'Mrs.,1Mrss .i ...... """"' """ """ Solll

Daugliler,'Wile of .................. rcsidcnt (rI

........ had perloLrned job and sutccsslullv panicipat('d lrl

trllfing JS Legal ttcscarchcr rt'.e.[. 1o.. ..-..... ITc rr'as.rttachcd to IIorr'l)lc \41'

Justice................ Hon'ble Chicl Justicer Llor'blc Judge of llajasthan

Iiigh (,orrrt irnLl his/ her pcrformancc rvas loutld to be satisia'Itlr)'r goodrourstanding

Da tc
IIJ]C IS t RAR tlllNI-lLAl
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LEIIEII{)E..OETEB

Upon scloctioll ol Mr./Mrs.i Mis! .. -....... . .-" "" Sonr Wilc/

DaughLeL oi............. .... residetrl o[ .... . "' as Legal

Ilescalchcr utrder the provlsions oI Sclrene for engaging I cg']l Res''ar(her iD

Rajasrhan Iligh Coun, offcr to joiD wilhir seveu days trom thc date ol r eccipt ol this

Ietter is being made broadly on lbllowing tcrms & conditiotls -

l.lhat it is pure ternporary contractllal assignmeut for a pc'riod ol ouc yeat vhich

shall not email you tt) claim anl- regular apPoiDtmcnt

-l.Prcnraullc dischrrF,c ol tllc as5ignmcnt withoul llotiLc sltail bc lar"lul provided

IIor irlc (.hief .lusticc r conccrnc(l Ilon'blu ludgc makcs uritLcn recotlttlendation'

:t.A lixed honoraritltD ol Rs.50,000l- por molllh without anv dcarness ol oLher

alJorvancc,iperquisite, shall bc paid lo you. Howcvcr, Proportiollate redttcrinn "h;tll 
he

made oD account oI unauthorized absencc so also, absencc beyorld Permissible Pcriod

of leavc.

i.You shall bc cntitlcd to onc casual lcavc otl conlpletiou ol otlc calcntlar nolllh dlld

un-availod casual ieavc will llc accuuulated till drtcrnlLllatioLl oI lcrm ol

engaBement.

,.'1hc pr.ovisions cotrrajncd in Schcmc lor engagrng Logdl llcsearclter in llaiasthan

IIigh (,orrrt alc biudlng rrPOf ,vou.

{,.On successful .oolpletioD of tt'rm tll assigllmeDL a ccrtilic'lt0 h) $c IlcgisLrar

(;encral shall be issued.

7 You will maintain devotion lo dutl', and high standard oI moral' dutittg Lhc tcrm ol

assignrncnt. You u'ill nor disclose aly fact which comes to J'oLlr kno\'lcdge oD

accouttl oI such official altaclmeDt, durtng or alter complcLitln ol torut of assignmc rl'

unless such disclosure is legally required in dischargc r-rl lawlul dutics'

tJ.Your Principal duties arc as lollows:

(a)Io rcacl the casc files, and preparc thc case, i'e Lasc sllnlnJr! and nolcs attd

chronologv of cvctlts of such a conpreltensivc naLtlrc, thal it nra-v givc to lht I loll l)lc

Jrrrlgc .r t.onrplete vicw ol lhe tnaLer, incLudiog the leg,al qltlsLiotrs iLlvolved' and tltc

latcst casc-law having bearlng on the case eithcr ways,

(11)ur scarch and tcscarclt Lcgal points and principlcs Lln(lor control ancl guides ol

l lon'ble Judge,

(c)to searcl) out case law, articles, papers ancl oLher rclcvanL rnalclial rcqllir('d il

dischnrge of judicial/admilrisuative work.

(d)to takc down notes of arguments alrd to prcpare notes ol cilsc\'

(c)to idell[fy facts, issues alld qucslions that lnay arisc itl tllc cont'sc 01 'lrgutlrents or

as rrar ho tcLcvanL for'ludgnlcnt.
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(l)to rnaiutain recorrJ of jud8ments by thc .ludge alongwith the point of law 
'lo'ided 

in

that panicLrlar case, aud to maintain it ln such a manncr' as to bc vcr,v convcnicnrly

rcrievabie. as ancl vhen neciled by the Jr.idgc, ior anl pttrpose u hrtcvet

(g)maintcnance o[ rccord of admillistrat]ve cotre:poudiltg, adDrirlrsoativc liles aLrci

if spccilicirlly cntrusted, oi parti.lllar iudicial lrle(s),

(h)() perlorm whatcver is clirccted, in the coursc of inlparting Lrajning to you, wjtll

rcgald ro proccdure alld substantivc la\r'

(r)to assisl HoD'blc Judg,c in prcparirlg ar)'specch/acn(lcrniL Pdpcr.

g.You \rill not be cntitlcd lo practicc as a lawycr or Lrl takc any cmploymont drtring

the tcrn r)i assignrnent. lf alreadv cnrolled, you will intimaLc []ar (lounril ol

llajasthau for suspcnsion ol Enrollmetrt.

lo.'fhat you shall wear a black coat (and in case of malc, tic also) dtttitrll court hours'

tt.'l'hat vou will carry a photo affixcd idenLitl cald i'vith votr so lh L lrce 'rc'css tll

court room, computet cel) and librarv can he gJvetl.

o Thul ou will not proclice lor a perio(l of 3 veors before Hon'ble ludge wiLh

rr,honr vorr were uLhtthed, nor will r:ver hondle a case )Nilh relutjotl to which vou

hove dixharged ony duty, in ony manner' os l,egol Reseorcher

l3 Breacll of any tcrm /' concli[on oI an] indisctpline bt' You sllall 'rltracl termrnatioll

of assignncllt wlthout notice

RI,]GIS'I'RAR GF]NERAI,
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